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C cNTRAL AD MINI STRATI V C. TRIBUNAL 
ALl...AfiAjj AD B ENCH ALlAHAB JlD 

Origina 1 Applic~tion No. 390 of 2004· 

Open Court. 

Allaha}?gp this the W-Q day of Decerober,.6004• 

Hon 1ble M:·.Juntice s.R. Singh. V,C. 

1. R.K. Yadav 
S/e Sadhu Prasad Yadav 
aged about 42 years, 
Rl• Plot N~.96 Ganca Nager, 
Near p.A.C. Battalion, Shyam Nagar, 
District Kanpur Nagar. 

2. M~no j Kumar Gupta 
s/• Anand Swaroop Gupta 
aged -40 years 
R7o 128/311, Y-B lock Kidwai Nagar 
Kanpur. 

3. Ani~ Kumar Srivastava 
s/• Prem Bahadur ~rivastava, 
aged 42 years r/o K-29, 
Yashoda Nagar, Kanpur City. 

4. Raj Kumar 
s/• Ja~una Prasad 
aged 41 years, 
rl• 120/802, Nalayan Purwa, 
Faz-al Gang, Kanpur City 

5. Shyam Ba~u s/o Frubhati Singh 
aged 53 years r./o 97-A, Anand Nagar, 
Lal Bangla, Kanpur City. 

6. Nafees Ahmad s/o Riaz Ahmad 
aged 39 years, r/e 972-A, 
l.:raction Railway, Co lone y, T .P. 
Nagar City. 

1. Rashid Ahmad 

2. 

4. 

s/o Late tvbhd. Haneef 
aged 33 years 
r7o 83/146, Param Purwa, Juhi 
Ncf'd.r, Kc.npur City. 

• ••• ,. , .Applicants. 

{By ncivecate : Sri O.P. Gupta) 

Versus. 

Union of India 
through G.M. North Gentral Railw~, 
Allahabad. 

Chief tAmmercia 1 Manager/P.efunds Head 
1..4-uarter Off ice • 2nd Flo or, Stn. Sui lding 
1~9\i De lhi. 

Chief Traffic Wanager, N.c.n. ~dnpur. 

Oy. Chief Treffic Nanager, N.C.R. Kanpur. 
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5. Chief Booking Supervisor, 
i-lerth Central Railway, 
Kanpur. 

(By Advocate : Sri A.K. Gaur) 

_o _R_o _E_R_ 

• •••• ~Respondents. 

I-eard counsel for the parties, perused tre 

original application and order impugned herein. 

2. B~ ~dn~ ~f impugned order dated 16.03.2~ 

Railway dues Rs. 3,53,588/- to~ards refund •f train No. 

•5li dn and 3008 dn is set up recovered from the 

Railway staff including the applicants herein. lhe 
meao regarding clearance of Railway dues Rs.3,53,5i8/­

towc;rds refund of train No. 451Sdn and 3008dn has been 

issued pursuant to the fellowing order passed •v 
Deputy Chief Traffic Manager, North Centretl Railway 

Kanpur "I have study t ho facts Clf the matter, Applic ants 

application, HOn'•le C.A.T. decision in this matter, I 

am of the view that deDit raised by T.T.A i~ ju~tified. 

Renee its recovery lte processed as per extent rules, 

if recovery "• In the earlier litigation, the C.mpete nt 

Au thority hau 'directea to pass the reasoned order 

but t~ •rder extracted hereina!:ove is the te .legraphic 

order passed withGut disclosing the reasons in support 

of the deait roised •v the r.T.A. ~ 
~v 
the applicants have preferred representation/appeal 

dated 22.3.2004 (Annexure A-7), I am of the view that 

Chief Traffic A1anas;er, N.C.l\. Kcnpur should •e ciilled. 

upon te consider and decide the representation and 
114\.. 

pass the reasoned and speaking erder. It snall~•pen 

to the applicants to produce the order dated 30.0~.1998 

passed ay Chief C.anercial Manager/Refunds, New Delhi 

in support of their representatic:.:n, If any such order 
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is prcduced to the notice of the Chief Trafi ic Manager, 

Nerth Central Railway. Kanpur, the sc.me shall lte 

considered while deciding the representatien preferred 

by the applicants. 

3. Accordingly, the O.A. succeeds and is allowed in 

part. The iopugnee re roo dated 16. 03. 2oo.4 and order 0f 

Chief Traffic Manager, N.C. Railway, Kanpur queted 

here in are quashed. The Deputy Chief Traffic Mana~er, 

Nerth Central Railway, Kanpur Shall pass a fresh orcier 

in accordance with law and in the light ~f oDservation 

made in the judgment. 

No costs. 

Cfu.v 
Vice-ChairiDc~~n. 

~&.,nish/-


